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recommend=tion of a duly constituted
Selection Committee;

{iv) Exemption in the case of ad-hoc appointees
was, not eonaidered desirabla by tha UGC;

(v) For posts in subjects for which UGC/CSIR
may not be holding NET, prior approval of
the Commiasion may be obtained in
Individual cases; '

(vi) As regards reduction of qualitying percentage
of marks at the Masters' level from 55% to
50%, the UGC decided that exemption couid
be given only for: (a) persons who had
cleared the UGC/CSIR eligibility prior to the
enforcement of UGC regulation on NET,
during a period of time when the minimum
qualifying marka were 50% (b) SC/ST
candidates with the prior approval of the
Commission, in case sufficilent number of SC/
ST candidatea with 55% marke ware not
available for reaerved seats; and (c) persons
regularly appointed through duly constituted
Selection Committee and working as
Lecturers from a date prior to the enforcement
of UGC Regulation on NET. The Commission
did not favour relaxation of the minimum
percentage for all Ph.D./M.Phil degree
hoidera who acquired such degrees up to
12.5.1993, as proposed by the Delhi
University.

12.00 hre.

[Transiation]

PROF. RITA VERMA (Dhanbad) : Mr Speaker, Sir,
Often deep concern is expressed to this effect that
women's participation in politics is decreasing day by
day. it is also said that the number of women Member
in Lok Sabha and Rajya Sabha s lessening day by
day. To-day we aee that every noble women and as well
as her family Is afrald of entering in political arena to
aee the speedy criminaiisation of politics. Through you,
| would like to appriae the House of the treatment meted
out to a woman who muaters enough courage to join
politica. Shrimat! Chandramukhi Devi was our party
condidate from Khagarla in the recent Assembly
eslections in Bihar. She. (Interruptions)..* defeated a
candidata named...

[English]
MR SPEAKER : Name will not go on record.

[Transiation]

PROF. RITA VERMA : Prior to elections he had
warned of serioua consequences and reprisal if she
contested elections. He not only repeated hie
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threatening after the election results were out but also
rescived to take reprisal. One day, as the car camrying
the children for school left the premises of the women's
house, the brother of the defeated candidate repeatediy
hit at the car with his jeep thinking that Chandramukhij
Devi was boarding Inside and left it ramshackled. There
were aome women of the family other than
Chandramukhi Devi inside the car. The women and the
children were dragged out of the car and beaten and
when the other members of the family came to their
rescue, they, too, were not spared. The assaulters asked
repeatedly as to who among them was Chandramukhi
Devl. The police station lay 4-5 kms. away from the
place of incident but nobody came to their rescue. The
police refused to lodge on F.I.R. even after 12 hours of
incident. F.I.R. was written only after the national
highway was jammed for eight hours and the DSP and
the SP visited the area and gave assurance that the
attackers will be apprehended within 24 hours. Three
days have passed since and nobody has been arrested
and the officers are busy In brushing the case under
the carpét. This whole criminal ‘manoceuvring is aimed_
at ahieMing a criminal who is the son of a Member of
Parllament.

SHRI RAM VILAS PASWAN (Rosera) : Kindly
mention the party be belongs to.

PROF. RITA VERMA : Mr. Speaker, Sir, | will name
the party If you permit.” | demand that he should be
arrested without delay and awarded a severe
punishment so that the women are not given to
understand that it is the Government's deliberate
intention to shield the criminais and aiso that women
are meant to be confined to the household and the
kitchen, for upbringing the children. | demand that such
conspiracy should be thwarted and severest punishment
awarded to those crime mongers.

SHRI SHARAD YADAV (Madhepura) : The demand
of the hon. Member of arrest and severe punishment in
this case is very rightful. it is necessary to clarify what
Paswanji has demanded. But | would like to aay that
there will be no remissness in it.

SHRI RAJVEER SINGH (Aonia) : What no
remissness, four days have already passed aince.

SHRI RAM VILAS PASWAN : | aay that tha Issue
raisad by the hon. Member is quite serious. There
should be no misunderstanding. Therefore, | woukl aay
that when thé name of...* was mentioned, the people
pointed their fingers towards us.

[English]

MR. SPEAKER : | removed it from the record. Now
you have brought It on the record. it will go out of th
record. .

* Expunged as ordered by the Chair,
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[Translation]

SHRI RAM VILAS RASWAN : | would llke to say that
he waa not a Janata Dal candidate but a Cograaa
condidate. Congress has been In the habit of doing
this. '

SHRI LAL K. ADVANI (Gandhi Nagar) : Mr. Speaker,
Sir, at several earlier occasions, this House has
expressed concern on the atrocities perpetrated on
women or on the increasing criminalisation of politics
and the public Iite. | do not think that there Is any party
politics invoived In the Incident Ritaji has made a
mention of hare today. Paswanjl and Sharad jl have
rightly said that it is a serious matter. in this connection,
the Central Government shouid collect pertinent
Information from the Government of Bihar and tell the
House what action has been taken thereon. There has
been an occasion earlier when the House has
expressed Its concern on such an incident, be It a
technically and strictly speaking case of a state, yet the
Qovernment has assured the House that it will collect
the information and transmit it to the House. | have a
similar request to make, two women Ministers are sitting
here who are probably busy In some other
conversation...(Interruptions)... they are yet to pay
attention to it

[English]

MR. SPEAKER ‘' They are fully engrossed in their
conversation.
[Translation]

SHRI LAL K. ADVANI
exchanging some recipe.
[English]

MR SPEAKER : There Is something related to
ladies He wants you to hear.

: They are probably

[Translation]

SHRI LAL K. ADVANI : | said that very few Ministers
are present here but the two women Ministers
present...(Inferruptions) | am sorry, that prominent part
aftracted my attention, | did not pay attention to Kamal
Nath j.

[Enghsh]
MR SPEAKER : Kamal Nath i is a gentleman.

[Transiation]

SHRI LAL K. ADVANI : Particularly when | should
have paid attention. He is sporting the dress of our
colour. The Government should collect full information
in this regard and convey to the House the action taken
on 1t because it is a henious crime to threaten a woman
candidate and attempt a murderobus attack on her after
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she emerges victorioua. | condemn this act severely
«.(Interruptions)

[English]

MR. SPEAKER : it ia really unfortunate that
something of this kind happens and we have to take
note of it. But unfortunately, we ahall also have to realise
that there are for a where these matters can be properly
raised and the remedies to such issues, problems,
difficulties can be obtained. | am afraid that many times
the matters which should be locked into by the Judiciary
have been coming to the Legislature and so, the
Leglalature Is finding itself at a loaa to take some
eftective remedial actions. It would be better for the
hon. Members to ralae these issues where they should
be raised. Since Advaniji has said aomething about n
and some other ladles have also apoken about it, in
this case | would expect the Government to collect the
infromation and give it to ua. | am afraid that no effective
remedy is found. The matter was raised by Mrs. Geeta
Mukherjee more than once saying that we should
discuss this matter on the fioor of the House. | think we
should discuss this matter on the floor of the House;
maybe’in two ro three days’ time we may take up this
matter as a short duration diacussion. But | would expect
the Members to be present in the House and given their
considered, valued views on this point.

it should not go by default - the matter comes up
for discussion and there are no Members to discuss
that. It should not be like that.

SHRI E. AHAMED (Manjeri) : May | take this
opportunity to bring to the notice of the House as well
as the Government a very serious matter which
unfortunately the Central Government and the State
Governments have not taken note of.

Sir, every month, thousands of people are being
killed In the motor accidents In the country. And these
motor accidents occur mainly because of the negligent
and rash driving and: the Central Govermment and the
State Governments are taking a very lukewarm and
lethargic attitude to prevent these accidents.

Sir, It Is estimated that more than 60,000 men,
women and children are being killed every year due to
these motor accidents in"the country and also more
than three lakhs of ‘persons are getting injured every
year due to theee motor accidents, some of them
grievously. In terms of economic loss to the country, it
is estimated that the country is losing more than Rs.
22,500 crore per annum only because of this rash and
negligent driving in the country.

Sir, the mishap could be prevented to a larger extent

if the rules are followed by the driver. The fatality rate
is 20 per cent higher than that of the developed

countries. The careleas driving, having unsafe vehicles



